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Off i ceNo t 	
- 	 Court Orders 

11-120095 ' 	The grounds raised in this 

e ILT t petition are mostly relating to the 

M 	
questions of f'act. Such questions 

3bJ-4 	
: cannot be reopen'iinder the guise of 

review application when the Original 

Application was rejected principa].1y 

t-y2Lr) k 7.L/37 ,?6 	øtzt 	 on the ground of limitation. Referen- 

tt_ 	cia-1I9' 	ce is made by the learned couPsel 

i, 	
to grounds No.IV and V in para 7 of 

. 	the application in particular. Those 

alsôretin_ttre questions of ,  

facts. The only ground stated in 

c7l\ 	
,a.-S 	. 	I para 5 of the application is that the. 

e,_t, 	ZY22 a3-11---?1 	
Original Application was not barred 

14c-LQ 21/'rbl 47 c 	7/ 	 by limitation as a representation 

,#Z..Q... 	
was submitted by the applicants on 

Az l' cpJ'v 	
23.6.911 after publication of the 

7f 	
provisional seniority list on 15.6.91- 

which they could legally filed-and 

r, that af'forded a cause of action for 

filing the application which has beaM 

4 	

. 	ignored by the Tribunal while holdin 

94 that the application was barred by 

IØitrr (a) 
SD1Y* AdmjIars3,, r1*ii 	 contd... 
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12.1.95 	1imitàtion...Ln this connection wi it 
' t will, be seen from pars 2 of the 

Jthg4fleflt that thre circumstance that 

......the representation .was riled on 

26.3.94 was duly considered by us 
• 	 " 	

t and wtook the view that even so 

	

1 	 . the application was beyond time 

under Sectjon..2.1 of the Administra- 

	

o 1. 1fi'Th 	 : tive Tribunals Act'assuming 

that our view is wrong that does not 
/ . 	 amount to an error apparent on the 

race of the record or to raise a 

groind. which would afford a ground 

for review. We decline to enter into 

-. ... . 	. controversy a meritof the Origi- 
-. 

..I. 	
nal Application as the review appli- 

• 	 ... 	• 	
.. :.... 	 cation is not 	R4 maintainable as 

-- 	 it does not disclose any ground 

for review. 
.L-.. ...........Hence the application is rejec-

ted. 	- 
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